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THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAcHi\DIA): 
(a) Yes. Sir. 

Cb) The Minimum Progratn1l1e of 
ActitOn, by the Federation of Indian 
Chambers of Commerce and industry, 
contains an ~nalysis of the current 
econom' c situation and certain policy 
uggestions. The salient points made 
n the study are listed in t.he state-

.roent attached. 

(c) Government is seized of the 
gravity of the ecoU'Dmic situation 
which it has inherited from the pre-
vious Government and is determined 
to tack~e it on a priority basis. The 
p oposed measures and the direction 
of ~licy in this regard will be pre-
sented to this House in due course. 

Statement 

ote u bmit d by FlCCI on "Mil'-
'm m programme of Economic ... ctmn" 

]. The economic is in a bad shape. 

2. There is a need for restoring nor-
-mal production conditions by better 
-operation of intrastructure enterpri-
ses, better utilization of capacity and 
improved labour discipline. 

a. Labour policy needs to be pre-
cisely formulated and firnlly imple-
mented. 

4. Promotion of emp~oyment should 
be achieved by expanded food-for-
work programme, rapid expansion jn 
irrigation facilities etc. 

5. Prices of mass consumption goods 
should be stabilised by volving a 
dual icing system and ensu ing that 

rices 0 essential inputs :ike coal, 
ec ricity etc. are not sharply in-

crease~. 

6. Controls and re ulation of in-
ust and t ade should e mini-

mi ed. 

7. ono olistic role 0 public e te -
prises hould be reduced and eat r 
role for priVate enterpris llo\ved 
for alround eDiciency .. industri 

including co 1, power !':feneration, 
road transport, st el, te. and trade 
both external and domestic. 

S. The fficiency of public enter-
prises should be imp oved by better 
management, public vigilance and 
sub-contacting to private sector. 

9. There should be no industrial 
licensing for investment over Rs. 10 
ctc.-res even for large houses, exc pt 
in st ate ic industry 3nd tho e in 
small cale sector; every unit ir es-
pective of size should be allowed 
automatic expansion upto 30 er cent 
eve:.y 5 Years; the concept of ., on-
centrat ion 0 c economi.c power" should 
he Je1t~tf-d from tIle MRTP Act. 

10. Incentives sihould be provided 
for private investment, including e-
duction in excise and cust·oms duties, 
accelerated depreciation, tc. some 
part of depreciation should be linked 
to a machinery price index; conve-
tibility clause shouid be abandone 
banks credit should be liberalised. 

11. The rate of corporation tax 
should be brought down to 50 per 
cent for all companies, and of perso-
nal income tax to 60 per c nt, in-
clusive of compulsory deposit· eal h 
tax should be aboli hed. 

12. An intensive export drive is 
needed and export policy should no 
b ormulat d on a switch-off switch-
on basis. 

13, Port dev opment and m chani-
sed handling of goods are impera-
tives for suppo ing an worth "hil 
forei n trad p ogramme. 
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(iT) ~ ~~ ~ . trnr ~ ;€r 
t -:>ft;nr ~sfnr ;rn f~ ~ 

~~ m ~~ cmr m ~T Cf.T ~T 
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T~'fa' ~ 
q~ (sit SfUt'f .. ) .: (!.li) 
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Cftfi ~ ~ff.T ~ ~Wf ~ 3293~· 
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(;r) ~~~ ~ CfiT ~ ~ 
mtrcrttr ~ \;fT ~ ~, ~ ~ rnr 
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fCfiit \;fT ,. ~ I 

12.00 hrs. 

E: QUE TION OF PRIVILEGE 

MR. SPEAKER: As I had mention-· 
ed in the House on 30 January, 1980, 
I had referr d the notices of question 
of privilege regarding reported arrest 
of Shri N. K. Singh, DIG, CBI, to the 
Ministe of Law Justice and Com-, 
pany Affairs. A further notice re-
ceived in the evening on that day 
from, Shri -Ram J ethmalani on the 
same subj ect was also referred to 
the Minister of Home Affair and 
the Minister of Law. 

I am in touch with the Ministers 
concerned and they have informed 
me that they are obtaining the re-
quisite information from the Govern-
ment of. Haryana and except to furnish 
it during ' the course of the day. 
Thereafter, ' I win go urgently into 
the admissibility of the notices and 
hope to give the ruling tomorrow. 

PROF. MADHU DAND~VATE 
(Rajapur): After that, I have given 
another privilege motion against 
Haryana Chief Minister, Mr. Bhajan 

. LaI. ... (InterTuptions) 

MR. SPEAKER: That is under m 
consideration. 

PROF. MADHU DANDAVATE~ 
H a passed derogatory remark 
again Parliament in the 

ence .... (Interruption ) 




